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1. | 11 BRENRYD DT, €333 12 SRENPT XCTRDTIe3E). 41%
12. | 12 BRENS DT, e3TWT 13 SBRENLT CTDTTSD), 37%
13. | 13 B[RENS DT, 3TWT 14 SBRENLT CTDTTSD, 33%
14. | 14 [RENS DT, 3TWT 15 SBRENLTT QCTDTTD), 29%
15. | 15 BRENYD AEDTa3E). 25%
8, e3riehd:

1. 20128 De® 13 DT0TF, BAWE) 30N FOWIOD 2PIANT),, BTW3 9T, AOTIOD

BPBARE WOBINY FOWOFRD, 90T IDRONTY,, O0HWOECL WOTWeY) 20FONT T3, 9T
AENZON 90T DITR, WRTWEN WD).0NE) &3, WINPE) . FON)AITT,,.

2. BREEDTD TOB/IT FOWOFTE), BB 23€3 DOTT:-

(D) 2003BE). 3030TOT 0BT AOWOFE), 2B 300TTNEC €90 BTN,
FooFEdT Do), FOWIOD WRWIT, 9WTOD AOT, LIPNTT 9T VBTT, AT 03I,
RRBNY 3DORNYH YIDNY) YRIYNFE). O30T T23,,B0e)TWIe¢ IR, ALDTWOZ AT DD
B0 O3, &jTOT 300B/RE WIES; 03I,

() €3NI VPR TROTB 3L BT, A0WOFTWERL0I TXPHHTRTT, 9T 303500
AP, N3N 3RBRY,TE, TOB/IeI,, €35DT 3B FER R, 3DAT 2,830, 833 O3,
LIRAT A0 BIOT, BOAT TN 23RN0 323,71 a0I3Y, Ae0 AOTNY YIS0 9300
O30T YIT BLRBO) ORITORTR B0 AI0TeRIN,/ BOBSI, LDPAT T3, 9N
ADTO3 DI, OWT 3 APIRT 3T 30MNY FoI SHT TP, ATDINY
)BT E3,0D), 9300 9HO0F Y3V BARIBIE), 0WTH RTWOI3 a0I), A0 AIOTNY
LRI, 19623 9RO, TN FCIFE T 350TB IV, s3/0¢E30T) 0BT a33° 5.

XX XX XX
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[2yon -&5

[7(3)3¢ &3,8T 0 SeCR]

1.4.2007003) 95330 €3 3V2a300D 2307 260 9B 0H &) FpHor=3d 3Vrodh <), Fowmeod
eI, 1500 3.M9,0 RPN DT 333 5500 3.M9,0.RADN VT 2.8, BRFRI,
BRODVITE FOB WoBINPMON DTSR S BRlR, T

VTR 3 B WETOW FPHOFND 3VR0D ¢T3

3. Setor30d 302500 ToBSNY 1500 3.Moone’sy, 2000 3.MooNnY, 3000 3.Me,0oNYR,

- B 9030 9530 FoBNT COT 3833 2000 COT 3, 3000 DT D3, 5500

xO. Secord Bre B JorPrnee), F.MoNF), ¢TI F.MONF, 0T F.MoNFR, A¢TH

28, 3RTIN, W&, DTS W&, DTS
BRODTYT ITH BRTFRTT), BRODIRE | SRFTIT), BRODTITI
ToBINYD XOB FoBINYH XOB DoRINd
Sw.ne)d dwe.ned Sw.ne)d

1 2 3 4 5

1 2,003 WRET N 9300.00 13950.00 18600.00

2 1 JRET 3300000 &SW3 2 8700.00 13050.00 17400.00
VRENLPFNR

3 2 BRET 3300 W3 3 8100.00 12150.00 16200.00
HRENLPFNH

4 3 BIREXT 330D e3T3 4 7500.00 11250.00 15000.00
HRENLPFNH

5 4 FJRET 30000 &SW3 5 6900.00 10350.00 13800.00
VRENLPFNR

6 5 BREW 330a0000 333 6 6400.00 9600.00 12800.00
HRENLPFNR

7 6 BVRET 330D T3 7 5900.00 8850.00 11800.00
VRENLPFN

8 7 B[RET 332000 333 8 5400.00 8100.00 10800.00
HRENLPFNR

9 8 WREWT 330D 33 9 4900.00 7350.00 9800.00
VRENLPFN

10 |9 SBO°RT 3Cdz00CD 333 10 4500.00 6750.00 9000.00
VRENLPFN

11 10 BRET 33000 e3T3 11 4100.00 6150.00 8200.00
HRENLPFNH

12 | 11 JIRERD 330000 33T 12 3700.00 5550.00 7400.00
VRENLPFN

13 |12 JIREW 33evocdh 333 3300.00 4950.00 6600.00

133R e NLePR
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14 |13 TJRET 33000  e3T33 2900.00 4350.00 5800.00
14BRENLRSR
15 14 BRET 3300 33 15 2500.00 3750.00 5000.00
BRENLPSR
16 | 15 TRETI 3822300 ), ), ),
XX XX XX
won A7

(7 3)3¢ RyFT R, SRCDR)
15 ©F SRTONNDR DT 330 2DRCERT) Tor NP DTN S FRCR,F

Fzd
Boal;

DoBINY [

T3 32T BT
301

1.

2WOT) WRETBPPNR

93%

1 VREW 3T e3T3T 2 BVRENLRFR

87%

2 BRETI 3B200 €333 3 BRENLRPN

81%

3 BRET 33000 33T 4 BSRENLRPN

75%

4 [RET 3B22000 €3T33 5 VR ENLRFR

69%

5 BRETI 3302000 €3T3T 6 WRENSRPN

64%

6 BRETI 3B 3T 7 BRENLRPN

59%

7 BRETI 3302300 €333 8 SBRENLRPN

54%

O |® | N |k Wi

8 WRETI 3B 33T 9 SBRENLRPN

49%

—
©

9 BRETI 3322300 €333 10 S[SRENLRST

45%

—_
—_

10 BRETI 3302000 333 11 BSRENLRSR

41%

—
N

11 BRETI 3302300 3833 12 BSRENLRSR

37%

—
w

12 BRETI 3302300 €333 13 BSRENLRSR

33%

—
>

13 BVRETI 3322300 33T 14 B[SRENSLRSN

29%

—
v

14 BRETI 3322300 €333 15 SSRENSLRST

25%

—
o

15 FRENY 3322300

TP Y,

XX XX

XX

TFF0 WNTFHOOON, WFAREF, BONeRD, &7, T

Yo}

. Benwo 500. 133 w8, 2023




KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
FIRST SESSION
(Adjourned Meeting)
THE KARNATAKA MOTOR VEHICLES TAXATION (AMENDMENT) BILL, 2023

(LA Bill No. 09 of 2023)

A Bill further to amend the Karnataka Motor Vehicles Taxation Act, 1957.

Whereas it is expedient further to amend the Karnataka Motor Vehicles Taxation

Act, 1957 (Karnataka Act 35 of 1957) for the purpose hereinafter appearing:

Be it enacted by the Karnataka State Legislature in the seventy fourth year of the

Republic of India as follows:

1. Short title and commencement: (1) This Act may be called the Karnataka
Motor Vehicles Taxation (Amendment) Act, 2023.

(2) It shall come into force at once.

2. Amendment of the Schedule.- In the Schedule to the Karnataka Motor
Vehicles Taxation Act, 1957 (Karnataka Act 35 of 1957) (hereinafter referred to as the
Principal Act),-

(1) in Part 'A’,-

(i) in item No. 2, for the words "Invalid carriages", the words "invalid
carriages/Adapted vehicle/Divyangjan (availing GST Concession)"
shall be substituted;

(ii) initem 3, in sub-item (1), clause (c) and entries relating thereto shall be

omitted;
(iii) in item No. 8, in sub-item (f),-

(@) in clause (i), in column (2), for the figures "20.00", the

figures “100.00 ” shall be substituted,;

(b) in clause (ii), in column (2), for the figures "80.00", the
figures “200.00 ” shall be substituted;

(2) for PART A6 of the Principal Act, the following shall be substituted, namely:-
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“PART A6

(see section 3(1))

Life time tax for goods vehicles having gross vehicle weight exceeding 1,500 Kgs.
But not exceeding 12,000 Kgs. In weight laden, whether used for hire or reward or

not.
Item| Class of Vehicles Goods Goods Goods Goods Goods Goods
No. vehicle vehicle vehicles vehicles vehicles vehicles
having |having gross having having having having
gross vehicle gross gross gross gross
vehicle weight vehicle vehicle vehicle vehicle
weight exceeding weight weight weight weight
exceeding | 2000Kgs. exceeding | exceeding | exceeding exceeding
1500 Kgs. | And not 3,000Kgs. | 5,500Kgs. | 7,500Kgs. 9,500Kgs.
And not | exceeding And not And not And not And not
exceeding |3000Kgs.Rs. | exceeding | exceeding | exceeding exceeding
2000 Kgs. 5,500Kgs. | 7,500Kgs. | 9,500Kgs. |12,000Kgs.
Rs. Rs. Rs. Rs. Rs.
1 2 3 4 5 6 7 8
A | At the time of 20,000 30,000 40,000 60,000 80,000 1,00,000
Registration of
New Vehicle
B If the vehicle is
already registered
and its age from
the month of
Registration is:
1 geoatrsmore than 2| 5600 27900 37200 55800 74400 93000
2 More than 2
Years  but mot | .4, 26400 35400 53400 71400 89400
more than 3
Years
3 More than 3
Years  but mot | g5, 24900 33600 51000 68400 85800
more than 4
Years
4 More than 4
Years but mot | 5., 23400 31800 48600 65400 82200
more than 5
Years
5 More than 5
Years but not | g4, 21900 30000 46200 62400 78600
more than 6
Years
6 More than 6
Years  but mot | g, 20600 28400 44200 59600 75200
more than 7
Years
7 More than 7
Years  but not | 4, 19300 26800 42200 56800 71800
more than 8
Years
8 More than 8
Years  but mot | 45, 18000 25200 40200 54000 68400
more than 9

Years




9 More than 9
Years  but mot| g4, 16700 23600 38200 51200 65000
more than 10
Years

10 | More than 10
Years  but mot| 454, 15600 22200 36600 48600 61800
more than 11
Years

11 | More than 11
Years  but mot| g5, 14500 20800 35000 46000 58600
more than 12
Years

12 | More than 12
Years  but ot 7400 13400 19400 33400 43400 55400
more than 13
Years

13 | More than 13
Years  but mot | .o, 12300 18000 31800 40800 52200
more than 14
Years

14 | More than 14
Years  but  not 5800 11200 16600 30200 38200 49000
more than 15
Years

15 }l\f’izrres than 151 5459 10100 15200 28600 35600 45800

Life time Tax for Motor Cabs other than those registered out- side the State and
covered with the permit issued under sub-section (9) of section 88 of the Motor

(3) for Part A8 of the Principal Act, the following shall be substituted, namely:-

“PART A8

(see section 3(1))

Vehicle Act, 1988 (Central Act 59 of 1988).

Sl Class of vehicles
No

Cost of the vehicle
which exceeds Rs. 10
Lakhs but does not
exceeding
Rs. 15 Lakhs

Cost of the vehicle
which exceeds Rs. 15
Lakhs

A |At the time of Registration of New Vehicles

9% of the cost of the
vehicle

15% of the cost of the
vehicle

B |If the vehicle is already registered and its

age from the month of Registration is:

Percentage of the Life
Time Tax levied under

Percentage of the Life
Time Tax levied under

Clause A Clause A
Not more than 2 years 93% 93%
2 %\{/Ie(;rres than 2 Years but not more than 87% 87%
3 %\{/Ie(;rres than 3 Years but not more than 81% 81%
4 %\{/Ie(;rres than 4 Years but not more than 75% 75%
5 More than 5 Years but not more than 69% 69%

Years

”



6 %\{/Ie(;rres than 6 Years but not more than 7 64% 64%
- %\{/Ie(;rres than 7 Years but not more than 8 599% 599
8 %\{/Ie(;rres than 8 Years but not more than 9 549% 549%
9 %\{/Ie(;rres than 9 Years but not more than 10 49% 499
10 %\{/Ie(;rres than 10 Years but not more than 11 45% 45%
11 %\{/Ie(;rres than 11 Years but not more than 12 41% 41%
12 %\{/Ie(;rres than 12 Years but not more than 13 379 379%
13 %\{/Iec:'res than 13 Years but not more than 14 33% 33%
14 %\{/Iec:'res than 14 Years but not more than 15 29% 299%
15 [More than 15 years 25% 25%
Notes:

(1) In respect of vehicles for which tax was due prior to the 1st day of April, 2012,
but has not been paid, such tax shall be collected at the rates prevailing prior to

such day along with the penalty due, if any.

(2) In its order dated 08-10-2012 passed in WP No. 33654-58/2012, the Hon’ble
High Court of Karnataka has granted two installments for payment of the tax:
The first installment is payable before 31-12-2012 and the Second Installment is
payable before 31-03-2013. This concession is available only to wvehicles
registered prior to 01-04-2012.

(3) Cost of the vehicle in relation to motor vehicle means,-

(a) In respect of a vehicle manufactured in India, cost of the vehicle as per
the purchase invoice issued either by the manufacturer or by the dealer
of the vehicle including the excise duty, surcharge or cess, Goods and
Services Tax etc., as payable in the State of Karnataka whichever is

higher; and

(b) In respect of an imported motor vehicle, irrespective of its place of
manufacture, the total cost incurred in importing the vehicle, that is to
say, the value of the motor vehicle as endorsed in the Bill of Entry or
such other document and assessed as such under the Customs Act.
1962, together with the Customs Duty levied, freight charges incurred
and other taxes levied thereupon including additional duty or penalty

levied if any, by the Customs Department or any other Department.”

(4) for Part CS of the Principal Act, the following shall be substituted, namely:-
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“PART C5

(see section 7(3))

Refund table for goods vehicles having gross vehicle weight exceeding 1,500 Kgs.
But not exceeding 12,000 Kgs. in respect of which lifetime tax is paid under

Part A6
Item Class of Goods Goods Goods Goods Goods Goods
No. Vehicles vehicle vehicle vehicles vehicles vehicles vehicles
having |having gross|having gross|having gross| having gross |having gross
gross vehicle vehicle vehicle [vehicle weight| vehicle
vehicle weight weight weight exceeding weight
weight exceeding exceeding exceeding (7,500Kgs. And| exceeding
exceeding | 2000Kgs. 3,000Kgs. 5,500Kgs. [not exceeding| 9,500Kgs.
1500 Kgs. And not And not And not |9,500Kgs. Rs.| And not
And not exceeding exceeding exceeding exceeding
exceeding [3000Kgs.Rs.| 5,500Kgs. | 7,500Kgs. 12,000Kgs.
2000 Kgs. Rs. Rs. Rs.
Rs.
1 2 3 4 5 6 7 8
1 |Within a year 18600 27900 37200 55800 74400 93000
2 (After 1yearbutf 5,4, 26400 35400 53400 71400 89400
(within 2 years
8 After 2year butt  0h, 24900 33600 51000 68400 85800
(within 3 years
4 After Syearbutf 5, 23400 31800 48600 65400 82200
(within 4 years
5 |After 4 year
but within 5 13800 21900 30000 46200 62400 78600
ears
6 |After 5 year
but within 6 12800 20600 28400 44200 59600 75200
ears
7 |After 6year bufl g4, 19300 26800 42200 56800 71800
(within 7 years
8 J|After 7 year
but within & 10800 18000 25200 40200 54000 68400
ears
9 |After 8 year]
but within 9 9800 16700 23600 38200 51200 65000
ears
10 |After 9 year]
but within 10 9000 15600 22200 36600 48600 61800
ears
11 |After 10 year
but within 11 8200 14500 20800 35000 46000 58600
ears
12 |After 11 year
but within 12 7400 13400 19400 33400 43400 55400
ears
13 |After 12 year]
but within 13 6600 12300 18000 31800 40800 52200
ears
14 |After 13 year
but within 14 5800 11200 16600 30200 38200 49000
ears
15 |After 14 year
but within 15 4200 9000 13800 27000 33000 42600
ears
16 |After 15 years Nil Nil Nil Nil Nil Nil
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(5) for Part C7 of the Principal Act, the following shall be substituted, namely:-

"PART C7

(see section 7(3))

Refund Table for Motor Cab cost of which exceeds Rs 10 Lakhs

Sl. No. [If after the registration removal of |Percentage of Life Time
vehicles or cancellation of Registration |Tax paid to be refunded
of vehicle taken place.

1 Within a year 93%
2 After 1 year but within 2 years 87%
3 After 2 year but within 3 years 81%
4 After 3 year but within 4 years 75%
5 After 4 year but within 5 years 69%
6 After 5 year but within 6 years 64%
7 After 6 year but within 7 years 59%
8 After 7 year but within 8 years 54%
9 After 8 year but within 9 years 49%
10 After 9 year but within 10 years 45%
11 After 10 year but within 11 years 41%
12 After 11 year but within 12 years 37%
13 After 12 year but within 13 years 33%
14 After 13 year but within 14 years 29%
15 After 14 year but within 15 years 25%
16 After 15 years Nil

3. Power to remove difficulty.- (1) If any difficulty arises in giving effect to the
provisions of the Karnataka Motor Vehicles Taxation (Amendment) Act, 2023 the State
Government may, by order published in the Official Gazette, make such provisions as

may appear to it be necessary or expedient for the purposes removing difficulty:

Provided that, no such order shall be made after the expiry of a period of two
years from the date of commencement of the Karnataka Motor Vehicles Taxation

(Amendment) Act, 2023.

(2) Every order made under sub-section (1) shall, as soon as after it is made, be

laid before the State Legislature.
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STATEMENT OF OBJECTS AND REASONS

To give effect to the proposals made in the Budget Speech of 2023-24

(Para No 3695) it is considered necessary to amend the Karnataka Motor Vehicles

Taxation Act, 1957, (Karnataka Act No. 35 of 1957)

Hence the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.

RAMALINGA REDDY
Minister for Transport and Muzrai

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

Extract of the Karnataka Motor Vehicle Taxation Act, 1957

(Karnataka Act No. 35 of 1957)
XXX XXX XXX
SCHEDULE
PART A
(See Section 3(1))

Item Class of Vehicles Quarterly Tax for
No. Vehicles fitted with
pneumatic
1 2 3
Rs. Ps
1 Motor Cycles (including Motor Scooters and Cycles with
attachment of propelling the same by mechanical power) owned
by Central Government Employees or Defence Personnel or
employees of public sector undertakings owned by Government of
India including nationalised banks which are brought with them
to the State of Karnataka on transfer for which lifetime tax, or tax 125.00
quarterly or annually, as the case may be, has already been paid
in other states or union territories
2 Invalid carriages 10.00
3 Goods Vehicles including mobile canteen, mobile library van,
mobile workshop, mobile clinic, XRay van, Cash van
(1) Vehicles in weight laden:-
(a) XXX
(b) XXX
(c) Exceeding 5500 kgs. 1800-00
but not exceeding 12000 kgs.
(d) Exceeding 12000 kgs.
but not exceeding 15000 kgs. 2200-00
(e) Exceeding 15000 kgs
2200-00"
plus Rs. 75-00 for
every 250 kgs or part
thereof in excess of
15000 Kgs
(2) Additional tax payable in respect of goods vehicles specified in
paragraph (1) used for drawing trailers for each trailer in
weight laden,—
for every 1000 Kgs. or part thereof — Rs. 100-00
Provided that, two or more goods vehicles shall not be
chargeable under this item in respect of the same trailer.
XXX XXX XXX
8 Omni buses and private service vehicles:—
(@) xx x
(b) Having floor area exceeding S5 square metres, but not 800.00
exceeding 6 square metres, for every square metre
(c) Having floor area exceeding 6 square metres but not 850.00
exceeding 9 square metres, for every square metre
(d) Having floor area exceeding 9 square metres but not 950.00

exceeding 12 square metres, for every square metre
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square metre

arca

floor area.

floor area.

(f) (i) Owned by schools

Educational

(e) Having floor area exceeding 12 square metres, for every

and exclusively used for
conveyance of school children and staff of such
schools, for every square metre of floor area

(il Owned by other
exclusively used for conveyance of students and staff
of such institutions, for every square metre of floor

(iii) Owned by the Driving Training Schools, and exclusively
used for Driving Training, for every square metre of

(iv) Omni buses owned Dby religious or
institutions for imparting moral, spiritual education
or used for charitable purpose, and registered and
recognised as such by Endowment Commissioner or
Charity Commissioner or approved by the
Government of Karnataka, for every square metre of

Institutions and

charitable

1100.00

20.00

80.00

200.00

150.00

XXX XXX

PART A6
(See Section 3(1))

Life time tax for goods vehicles having gross vehicle weight exceeding 1,500 Kgs. But not
exceeding 5,500 Kgs. In weight laden, whether used for hire or reward or not.

Item Class of Vehicles Goods vehicle Goods vehicle Goods vehicles
No. having gross having gross having gross
vehicle weight vehicle weight vehicle weight
exceeding 1500 exceeding exceeding
Kgs. And not 2000Kgs. And not | 3,000Kgs. And
exceeding 2000 exceeding not exceeding
Kgs. Rs. 3000Kgs.Rs. 5,500Kgs.Rs.
1 2 3 4 5
A At the time of Registration of 10,000 15,000 20,000
New Vehicle
B If the vehicle is already
registered and its age from the
month of Registration is:
1 Not more than 2 years 9,300 13,950 18,600
2 More than 2 Years but not 8,700 13,050 17,400
more than 3 Years
3 More than 3 Years but not 8,100 12,150 16,200
more than 4 Years
4 More than 4 Years but not 7,500 11,250 15,000
more than 5 Years
5 More than 5 Years but not 6,900 10,350 13,800
more than 6 Years
6 More than 6 Years but not 6,400 9,600 12,800
more than 7 Years
7 More than 7 Years but not 5,900 8,850 11,800
more than 8 Years
8 More than 8 Years but not 5,400 8,100 10,800
more than 9 Years
9 More than 9 Years but not 4,900 7,350 9,800
more than 10 Years
10 More than 10 Years but not 4,500 6,750 9,000

more than 11 Years
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11 More than 11 Years but not 4,100 6,150 8,200
more than 12 Years

12 More than 12 Years but not 3,700 5,550 7,400
more than 13 Years

13 More than 13 Years but not 3,300 4,950 6,600
more than 14 Years

14 More than 14 Years but not 2,900 4,350 5,800
more than 15 Years

15 More than 15 years 2,500 3,750 5,000

Notes:

1. In respect of vehicles for which tax was due prior to the 1st day of April, 2010, but has not
been paid, such tax shall be collected at the rates prevailing prior to such day along with the penalty
due, if any.

XXX XXX XXX
Part-A8
(See Section 3 (1))
Lifetime Tax for Motor Cabs the cost of which exceeds Rupees fifteen lakhs other than those
registered outside the State and covered with a permit issued under sub-section (9) of section
88 of the Motor Vehicles Act, 1988 (Central Act 59 of 1988)

Sl. No. Class of vehicles Percentage of tax
levied
A. At the time of Registration of New Vehicles. 15 percent of the cost
of the vehicle

B If the vehicle is already registered and its age Percentage of the life

from the month of Registration is : time tax levied under
Clause A

1 Not more than 2 years 93%

2 More than 2 years but not more than 3 years 87%

3 More than 3 years but not more than 4 years 81%

4 More than 4 years but not more than 5 years 75%

5 More than 5 years but not more than 6 years 69%

6 More than 6 years but not more than 7 years 64%

7 More than 7 years but not more than 8 years 59%

8 More than 8 years but not more than 9 years 54%

9 More than 9 years but not more than 10 years 49%

10 More than 10 years but not more than 11 years 45%

11 More than 11 years but not more than 12 years 41%

12 More than 12 years but not more than 13 years 37%

13 More than 13 years but not more than 14 years 33%

14 More than 14 years but not more than 15 years 29%

15 More than 15 years 25%

Notes :

1. In respect of vehicles for which tax was due prior to the 1st day of April 2012, but has not
been paid, such tax shall be collected at the rates prevailing prior to such day along with
the penalty due, if any.

2. Cost of the vehicle in relation to a motor vehicle means; —

(a) In respect of a vehicle manufactured in India, cost of the vehicle as per the
purchase invoice issued either by the manufacturer or by the dealer of the vehicle
including the excise duty, xxx , surcharge or cess Goods and Services Tax etc., as
payable in the State of Karnataka whichever is higher; and

(b) In respect of an imported motor vehicle, irrespective of its place of manufacture,
the total cost incurred in importing the vehicle, that is to say, the value of the
motor vehicle as endorsed in the Bill of Entry or such other document and
assessed as such under the Customs Act 1962, together with the Customs Duty
levied, freight charges incurred and other taxes levied thereupon including
additional duty/penalty levied if any, by the Customs Department or any other
Department.

XX 0 XXX XXX
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PART C5
(See Section 7(3))

Refund table for goods vehicles having gross vehicle weight exceeding 1,500 Kgs but not exceeding
5,5 00 Kgs in respect of

which life time tax is paid under Part A6 on or after 01-04-2007

Percentage of Life Time Tax paid to be refunded
Sl1. If after the registration removal of | Goods Vehicle | Goods vehicle | Goods vehicle
No. vehicles or cancellation of having gross | having gross | having gross
Registration of vehicle taken place. | vehicle weight | vehicle weight | vehicle weight
exceeding exceeding 2000 | exceeding
1500 Kgs and | kgs and not | 3000 kgs and
not exceeding | exceeding 3000 | not exceeding
2000 Kgs Rs. kgs Rs. 5500 kgs Rs.
1 2 3 4 5
1 Within a year 9300.00 13950.00 18600.00
2 After 1 year but within 2 years 8700.00 13050.00 17400.00
3 After 2 year but within 3 years 8100.00 12150.00 16200.00
4 After 3 year but within 4 years 7500.00 11250.00 15000.00
) After 4 year but within S years 6900.00 10350.00 13800.00
6 After 5 year but within 6 years 6400.00 9600.00 12800.00
7 After 6 year but within 7 years 5900.00 8850.00 11800.00
8 After 7 year but within 8 years 5400.00 8100.00 10800.00
9 After 8 year but within 9 years 4900.00 7350.00 9800.00
10 | After 9 year but within 10 years 4500.00 6750.00 9000.00
11 After 10 year but within 11 years 4100.00 6150.00 8200.00
12 After 11 year but within 12 years 3700.00 5550.00 7400.00
13 After 12 year but within 13 years 3300.00 4950.00 6600.00
14 After 13 year but within 14 years 2900.00 4350.00 5800.00
15 After 14 year but within 15 years 2500.00 3750.00 5000.00
16 After 15 years Nil Nil Nil
XXX XXX XXX
Part - C7

(See Section 7 (3))
Refund table for Motor Cabs cost of 2 [which exceeds Rupees fifteen lakhs

Sl. Class of vehicles Percentage of tax paid

No.
1 Within a year 93%
2 After 1 year but within 2 years 87%
3 After 2 year but within 3 years 81%
4 After 3 year but within 4 years 75%
5 After 4 year but within 5 years 69%
6 After 5 year but within 6 years 64%
7 After 6 year but within 7 years 59%
8 After 7 year but within 8 years 54%
9 After 8 year but within 9 years 49%
10 After 9 year but within 10 years 45%
11 After 10 year but within 11 years 41%
12 After 11 year but within 12 years 37%
13 After 12 year but within 13 years 33%
14 After 13 year but within 14 years 29%
15 After 14 year but within 15 years 25%
16 After 15 years Nil

XXX XXX
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